FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

OR A U @ a » OR @
A R Al R A == A »
RELEVANT PARTICULARS
1.|Name of Corporate Debtor AERENS JAI REALTY PRIVATE LIMITED

~

Date of incorporation of Corporate Debtor | 18/04/2000

@

Authority under which Corporate Debtor is | ROC-Delhi
incorporated / registered

4. |Corporate Identity No. / Limited Liability U70101DL2000PTC105289
Identification No. of Corporate Debtor
5. |Address of the registered office and RZ-80-A-13 G/F Tugalkabad Extn.
principal office (if any) of Corporate Debtor | South Delhi, New Delhi- 110019
6. |Insolvency commencement date in 30.05.2023 (Order passed by Hon'ble Adjudicating
respect of Corporate Debtor Authority, New Dethi Court Il in Company Petition No.
IB-867(ND)/2022. Certified True Copy of the Order
received on 02-06-2023.
7. |Estimated date of closure of insolvency | 26.11.2023

resolution process

o

Name and Registration number of the Name: Prabhakar Kumar
insolvency professional acting as Interim | Reg. No.:IBBI/IPA-002/IP-N00774/2018-2019/12373
| __|Resolution Professional

Address & email of the interim resolution | Address : No.1 Shiva Enclave, 3rd Floor,
professional, as registered with the board | Pitampura, New Delhi-110034

E-mail: prabhakar_acs@rediffmail.com

©

10.| Address and e—mail to be usec_i for Samruddhi Resolutions Private Limited
correspondence with the Interim Address: No.1 Shiva Enclave, 3rd Floor, Pitampura,
Resolution Professional New Delhi-110034 E-mail: cirp.ajrpl@gmail.com
11.| Last date for submission of claims 16th June 2023 (Certified Copy of Order received on
02nd June 2023 from Hon'ble Adjudicating Authority,
hence 14 days calculated from the receipt of Certified
True Copy of the Order)
12.| Classes of creditors, if any, under clause (b) of| Allotees under Real Estate Project

sub-section (6A) of section 21, ascertained by|
the Interim Resolution Professional

@

.| Names of insolvency professionals identified| Allotees under Real Estate Project:

toactas authorised representative of creditors| 1. Mr. Pradeep Kumar Ray |

inaclass (three names for each class) IBBI Reg. No. IBBI/IPA-002/IP-N01100/2021-2022/13648
Email: pkrayip@gmail.com

2. Mr. Yogesh Kumar Tyagi

IBBI Reg. No. IBBI/IPA-002/IP-N00297/2017-18/10856
Email: yogeshktyagi@rediffmail.com

3. Mr. Suman Kumar Verma

IBBI Reg. No. IBBI/IPA-003/00342/2021-2022/13657
Email: ipskverma@gmail.com

=

| (@) Relevant forms and Relevant Forms are available at
(b) Details of authorized representatives | https://www.ibbi.gov.in/home/downloads
are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi (Court Ill) has ordered the

commencement of a corporate insolvency resolution process of Aerens Jai Realty Private Limited on 30.05.2023.

The creditors of Aerens Jai Realty Private Limited are hereby called upon to submit their claims with proof on or

before 16th June 2023 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit

the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised

representative from among the three insolvency professionals listed against entry No.13 to act as authorised

representative of the class Allotees under Real Estate in Form CA -.

Submission of false or misleading proofs of claim shall attract penalties. Sd/-
Date : 04.06.2023 | Place: New Delhi Interim Resolution Professional: PRABHAKAR KUMAR
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Nikhil Footwears Private Limited (Under CIRP)

Addendum to the Form G published on May 14, 2023
Extension of the last date for submission of EQI

This is with reference o the Form G invitng Exprassion of iverest (*ECOI") to submit resolution
phan in relation fo the Comporate Insalvency Resoldtion Process of Mikhil Footwears Private
Limited (CIN U15201 DL 1987 PTCOZ6643 & Regd. Office 98, Shahzada Bagh Industrial Area
(id Rohtak Road, Desi -110035) published on May 14, 2023 in All India Editons of Jansalia
[Hindi) and Financial Express (English) in berms of provisions of Regulation 3684 (1) of the
Insclvency and Bankruptoy (Insolvency Resolution Process for Corporate Persons)
Reguiations, 2018, wherein the last date of submission of EQls was June 3, 2023,

Please note that the last dates are revised/extended as follows

Last date for receipt  of expression of interest- Earller published date 03.06.2023
[Revised date 13.06.2023)

Date of issue of provisional list of prospective resolulion applicants- Earlier published

date 13.06.2023 [Revised date 23.06 2023)

Last date for submigsion of objections to provisional list- Earlier published date

13 DE. E[IZH- IanEed :I.ag 28.06,2021}

All gther informatio i i

imﬁj May, 2023

Please write to us 21 cirp.nipl@igmail.com for updated document of Invitation for Eol and

olher infarmation’documents, Sdi-
Shiv Nandan Sharma, Ingolvency Resolution Professional

Regn. No.: IBEINPA-GO1IP-POD3SL 20 T- 1810641
Date: 04 June, 2023 AFA Valid till: 13 November, 2023
Placa: New Dehi Address: 129 MNavjeevan Vihar, Ground Floos, Mew Delhi 110017

PUBLIC NOTICE

Natice is hereby given that share certificate(s) NO. 21163 41112 for 1020 Equity
shares of Rs, 2- (Kupees Two Only) Each Bearing Distinctrie  Nos 2498426-
2498625, 89350086-89350285, 33327501-33327810, 120179161-120179470 of
DCM Shriram Limited, Registered in The Name of Vijender Singh Jain hashave
been lost has/have applied to the company to issue duplicate certificate(s). Any
person who hashave any claim in respect of the said shares cerdificate(s) should
lodge such claim with the company at its registerad office DCM Shriram Ltd. World
Mark 1, 2nd Floor (West Wing), Aerocity, New Delhi-110037 India , within 15 days
of the publication of this notice, after which no claim will be entertained and the
company will proceed to issue duplicate share cerificate(s).
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U.P. CO-OPERATIVE SUGAR FACTORIES FEDERATION LTD.

9-A, Rana Pratap Marg, Lucknow.

SHORT TERM TENDER NOTICE °"'t-020%<02
SALE OF SCRAP FROM VARIOUS CO-OPERATIVE SUGAR MILLS &

DISTILLERIES IN UTTAR PRADESH IN YEAR 2023-24

Criline E-Tendars ane invibed from firms for the sale of scrap available in U.P. Co-operative
Supar Factories:-The details for submizsion of E-bids avallable on E-Tender poetals as per
httpsHetender.up.nic.in-& www.upsugaried org.in. The bidders will have o deposit tender
feas (MOM REFUMDABLE) of Rs. 11800 & samest money In form of Demand
Draft/RTGS/NET BANKING in favour of UP. Co-operative Sugar Factories Faderation Lid.
Payable at Lucknow. Tenders without samest money will nod be accepted. The bank details
are availabla ingide the tender documenis. The Managing DireciorAdministrator fedaeration
reserves the right to cancel any or ail bids/annual e-bedding process, without assigning any
reason & decision of Federation will be final & biding. All amendments, clarification,
cormigendum, addendum, tme extension ec. will be given on this tender anly, Keep visiting

these website htpsietender.up.nic.in & waw. upsugarfed.arg.in for regular updates.
Managing Diractor
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Your Family Bank. Across India.
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Regional Office: Delhi Phone : 011-40591567, 63

PUNJAB & SIND BANK RSl

Haibowal Kalan

Dated : 03.06.2023

(A Govt. of India Undertaking)

To
Meenakshi Bhanot Wio Deepak Bhanot, Housa No. DX 34/2, South
City, Shahead Sukhdev Singh Nagar, Avali Khud, Ludhiana-142027.
Dear Sir/Madam

We would like to inform you that your Gold Loan Account No.
06791200000783 dated 18.11.2022 for Rs. 6,87,000/- shows an
outstanding Balance of Rs. 7,00,581.48 as on 02.06.2023 inclusive of
interest debited till 31.05.2023 (specify date). The interest from
18.11.2022 to 02.06.2023 amounting to Rs. as per Actual will fall
due/fell due for payment on 02.06.2023 plus future interest and other
expenses thereon.
As the aforesaid sums still remains unpaid, in spite of our requests to
pay the interest in arrears and close the loan account and you are
hereby called upon under section 176 of indian Contract Act 1872 to
close the loan account at once by paying a sum of Rs. 7,00,591.48
inclusive of interest upto 21.05.2023 together with interest from
01.06.2023 till the date of payment, at the rate of 8.85 percent per
annum compounded at quarterly rests, within seven days from the
date of receipt of this Notice, failing which, the Jewellery or any
portion thereof will be sold by us in private sale at our Branch
Premises on dates and times convenient to the Bank through private
sale without any further notice or reference to you, Please take notice
that should there be any shortfall/deficiency after private sale, you
will be bound to settle all our claims against you in respect of the said
Jewellery Loan Account.
Please take notice that our disposing of the jewels belonging to you in
realization of the amounts due to us will be without prejudice to our
right to take such other legal action against you as deemed necessary
atyour risk as to all costs and consequences.

Flot no 8-B first floor E-Mail : del.rof@kikbank.com

Rajendra Park Pusa Road Website : www.karnatakabank.com

New Delhi-1100860 CIN : LB5110KA1924PLCO01128
REGIOMAL OFFICE, DELHI

1. Mr. Shiv Kumar Nishad 2. Mrs. Gyanti Nishad

Wil Mo Shiv Kurmar Mishad
[ 46734 . Manhari Toda, Luxa, Varanasi-
221001 Utiar Pradesh State

Sio Mr. Shainath Mishad
D 46734, Manhari Tola, Luxa,
Varanasi - 221001, Uttar Pradesh State

3. Mr. Jiut Bandhan Ram
Slo Vidhyanchal
N80 D-83, Janki Nagar Colony, Kakarmatta, Varanasi-221001, Uttar Pradesh State
Sir/ Madam,
The (i) PS Term Loan A'c No. 7997001800006001 dated 16.10,2014 for Rs.24,00,000.00,
the facility availed al Varanasi Branch by You Mo.1] Mr.Shiv Kumar Nishad Sio
Mr.Shrinath Nishad and You Mo.Z] Mrs. Gyanti Nishad Wio Mr.Shiv Kumar Nishad as
the Bormower and You No.3] Mr. Jiut Bandhan Ram Sfo Vidhyanchal as the guarantor,
has been classified as Non-Performing Asset on 14.11.20@2 and that achon under
SARFAES| Act has been initizted by issuing a detailed Demand Molice under Section
1 2&(3) of Securitsation and Reconstnuction of Financial Assets and Enforcement of
Secunty Interast Act, 2002 by the Authorised officer of the Bank on 07.03.2023 o the
parties concemed, The said Demand Motice sent by spesd post with acknowledgments io
above mentioned addresses, have bean returmed undeliverad. Hance, wa have publishad
the contents of the Demand Motice by way of this Motice by observing the procedures laid
down in the SARFAESI Act 2002.The balance as on 06.03.2023 is Rs. 20,39,231.43
{Rupees Twenty Lakhs Thirty Mine Thousand Two Hundred Thirty One and Paisa
Forty Three Only) ie. (i) Rs.20,39,231.43 Under PS Term Loan Alc
No.7997T001800006001 with future rata of interest @9.50% compounded monthly with
effect from 16.02 2023, You are called upon o pay the same within 60 days from the date of
this paper publication.

Brief description of Morigaged Properties:
All that Part and Parcel of Residential property bearing House No.B-34/131-L-J, Araji
Mo.534, Mauza, Sarainandan, Varanasi, Belonging to Mrs. Gyanti Nishad.
Please nota that [, the Authosssed Officer of te sacurad creditor Bank intend to anforce the
aforesaid securities in the event of failure o discharge your liabilities in full on or before the

expiry of 60 days from the date of this publication. Sdi-
Place : Varanasi For Karnataka Bank Ltd,,
Date ; 03.06.2023 Chief Manager & Authorised Officer.
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SALORA INTERNATIONAL LIMITED
CIM : L74899DL1968PLCO04962
Regd. office : D-13/4,0khla Industrial Area, Phase-1l, New Delhi-110020
Tel: 011-35008342, Visit us at: www.salora.com, Email id: info@salora.com

NOTICE OF EXTRA ORDIMARY GEMERAL MEETING (EGM) OF SALORA

INTERMATIOMNAL LIMITED
Members are requested to note that the Extra Ordinary General Meeting ["EGM™)

af Salora International Limited (“the Company”) is schedubed to be held on Friday,
30th June, 2023 at 11:00 A.M. (I5T) through Video Conferencing/Other Audio Visual
Means (VC/O08MMY to transact the business as set cut in the Motice of the EGM,
m compliance with all the applcable provisions of Compamnes fct, 2013 ("Act™),
and the Rules made thereunder and pursuant to circulars isswed by Ministry of
Company Affairs (MCA) and Securities and Exchange Board of India (SEBI) in this
regard aliowing companies to hald meetings without physical presence of members
at common venue. The deemed venue for the EGM will be Registered Office of
the Company. Electramic copy of the Notice of EGM, procedure and instruction for
e-woting will be sent to those members whose email IDs are registerad with the
RTaCompany/Depositories. Members wha hawve not registered their email address
are requested to register the same in respect of share held in electronic form with
the Depository through Depasitory Participantis] and in respect of shares held in
physical form by sending e-mailfwriting to the Company’s Registrar and Transfer
Agents ["RTA'], M/s. Skyline Financial Services Private Limited, D-153A, 1st Floor,
Dkhla Industrial Area, Fhase=l, Mew Dethi-110020.

The notice of EGM will be made available at the Company's Website:
www.salora.com & at Siock Exchange (B3E Ltd.) website: www.bseindia.com
The Company will provide the facility to its members to exercise their right to vote
b:,.' electronic means both through remate e-voting and e-vating at EGM, Members
wihio are hodding shares in phy"s.n:al torm and whaose email are not registered with
the compamy may obtam the login credentials from Registrar and Transfer Agents
CRTAT, M5 Skyline Financial Services Private Limited and can cast their vote
through remate voting or through e-voting at the EGM. The instruction on the
process of e-woting will be provided as part of the Notice of EGM. Members are
requested to read carefully all the Motes set out in the MNotice of the EGM and in
particular, instructions for jeining the EGM, manner of casting vate theough remote
e-woting and e-voting at the time of EGM,

For Salora International Lid,
Sd/-

Anubhav Migam

Company Secretary

Place: Mew Delhi
Date: June 03, 2023

FORM A

PUBLIC ANNOUNCEMENT

[Under Begulaticn & of the Insolvency and Bankruptcy Board of India
([Insolvency Resolution Process for Corporate Personz) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
AERENS JAI REALTY PRIVATE LIMITED
RELEVANT PARTICULARS

'. [Name of Corporate Debtor AERENS JAI REALTY PRIVATE LIMITED
2. |Date of Incorparation uf-E-:u'paraLE Debtor | 180472000

3. [Authority under which Corporale Debloris | ROC-Delhi
nicarporaied | regigtened

4 ﬂL1¢ﬂrHIE |I:E!'I-|i|'|| Mo | Lirited Liakslily
Identification Ma. of Corporaie Debdor

5, |Address of the registered office and
pringipal offics [ any) of Coanporate Deblor

LT DLEDICETC 105285

RE-&0-A-11 GF Tugalkabad Exin
South Delnl, New Delhi- 110019

§. |Inscdvency commeancement date in

30.05.2023 [Order passed by Han'ble Adjudicatng
respecd of Corparati Deblor

fuilbanity, Mew Dell Court 1 in Cargary Palitian b
IE-S80TIND2032, Corified True Copy of the Order
received on 02-06-2023

7, | Estiraled date of closwre of irnsalvency | 26.11.2023
resalulion procass

Mame: Prabhakar Kumar
Reg. No.:IEBINPADOEIP- NI T4/201 B-201 31 2373

f. |Mama and Registration number of tha
mneohvency professional aciing as Intamm
Rasolution Profassiana!

Address © Mo, 1 Shiva Enclave. 3rd Flooe,
Pitampura, Mew Delbe- 110034
E-mall: prabhabar_acaErediffmal.com

Samruddhi Resoluticns Private Limited
Address: Mot Shiva Enclave, 3rd Floor, Pilampura,
Mew Delhi-110034 E-mall: cip.gjrpl@gmailcam

16th June 2023 i Cartifiad Copy of Order receved on
Ol June 2033 fom Hor'Ble Adudicating fathosly
hemce 14 days calculated from the recaipt of Certified
True Cogy of thea Croiar]

0. | Address & emall of the wlerin resalilion
professional, a5 regisiened with ke Baard

111,| dddress and e-mial b be used for
correspandance with the lrterim
Resoiution Professional

T Lasldale[trsuhmﬁamléﬂl:la-m's

12| Classas of creditors, ifany, undar dauss [b) of Aletees under Beal Estale Praject
subrsacion |BA) of section 21, ascerainad byl
e Irrberim Resolubon Professianal

Names of insolvency professionais identified] Allalees under Real Estale Project:

fo act e= aufhonsad rapresentaive of craditans| 1. Mr, Pradeep Kumar Ray |

In aclags {Hees names for each class) IBEI Rig. No. IBEYIPA-DIZIP-NOT100/202
Emal: phrayipdgred com

2. Mr. Yogash Kumar Tyagi

IBE] Rag. Mo, IBEVIPADIZNP-NO02977201 7- 181 0&56
Emal: yogeshkbyagimnedifmal. com

3 Mr. Surman Kumar \arma

IBE] Reg. Mo. IBEIPA-D0034 20202120221 3557
Emal; ipskvermaif gmal. com

Ralavant Formes ana avaiabhy ol
hips:iwww.ibbi.gowinhomaidawnoads

ry
id

120221 3645

14 | (a) Relavant foemns ard
i) Dalads of aulhrized repriseniafes
are available at

Molica |s-hameby ghen that e Metionsd Company Law Trbunal Mew Celhi (Court NIy has ordened e
cmmercement of & conparale insdwenty resolulon process ol Aerens Jai Realty Private Limiled on 30.05.2023,
The credices of Asrend Jai Realty Private Limibed are hareby calied upon fo submil ™er clams wilh prood on of
sefane 18th June 2L fo the interim resobfion professions af fhe address menioned agains| eniry R, 10

The frarcial creditons shall subimd their daims with proef by elegtonic means only. All other crediion may submil
i claims wathipeoofin person, by posior by eleckonic means

A finandal credibor EEF’.‘I"Ig g o & dass a4 Eled agaimu—ee-ﬂ-:.- Moo 12, shall indicale jls ahics of authan s
mpresenialive from @mang e Bree rsohency professionals isted againg! entry Mo 13 1o adt as aulhorised
mpresaniativgof ihe dass Alctess undar Real Estate in Foem A, -

Submission of false or misleading proofs of claim shall attract penatlies, Sdi-

1. Mr. Arpit Kumar Jaiswal

Sio Mr. Suraj Jaiswal

Mear Deah Baba Mandir, Bhakharigur
Kala. Bhikharipur DLW, Varanasi-221001

2. Mr.Vikash Deep Jaiswal

Sfo Mr. Suraj Jaiswal

Prateak Royal Cliff Sociaty, Tth Floor, Tower
B-T12,Crossing Republic, Ghaziabad, Uttar
Pradesh-201016

3. Mr. Pankaj Kumar Sharma
Sio Late Shankar Lal Sharma,
K20/172, Raj Mandir, Brahmaghat, Viaranas-221001
Sir' Madarm,
The Term Loan Alc No. T997001800004401 dated 19.11.2013 for Rs.5,70,000.00 the
facility availed 21 Varanasi Branch by You Mo. 1) Mr. Arpit Kumar Jaiswal Slo Mr. Suraj
Jaiswal, You No. 2] Mr. Vikash Deep Jaiswal 5/o Mr. Suraj Jaiswal and You No. 3] Mr.
Pankaj Kumar Sharma S/o Late Shankar Lal Sharma, are the joint borrower and 3] Mr.
Pankaj Kumar Sharma is the guarantor, has been classified as Non-Performing Asset on
09.03.2022 and that action under SARFAESI Act has been initiated by issuing a detailed
Demand Motice under Section 13020403 of Sacuritisation and Recaonsiruction of Fnancial
Aszsets and Enforcement of Secunty InterestAct. 2002 by the Authorised officer of the Bank
on 14.08,2022 1o the parfies concemed. Tha said Demand Mobce sent by speed post with
acknowledgments to above mentioned addresses, have been relwned undeliverad
Henci, wa have published the contents of the Demand Nofice by way of this Notice by
pbsening the procedures kaid down v the SARFAES! Act 2002.The balance as on
13.09.2022 i 2. R5.4,94,773.75 (Rupees Four Lakhs Ninety Four Thousand Seven
Hundred Seventy Three and Paisa Seventy Five Only) i, Under Term Loan A'c Mo,
97001 B00004401 with fufure interest from 19.08. 2022, You are called upon 1o pay the
same within 60 days from the date of this paper publication,

Brief description of mortgaged properties:
All that Part and Parcel of Residential Properly Bearing Arazi No15, Mauza Bhikharipur,
Ward-Nagwa, Pargana-Dehal Amanat, Varanas, Belonging to Mr. Arpit Kumar Jaiswal
Please note that |, the Authorisad Officer of the secured craditor Bank intend to enforce the
aforesaid sacuribies in the avent of failure o discharge your labilities in full on or befara the
ewpiry of 60 days from the date of this pubfication. Sl

For Karnataka Bank Ltd.,
Chief Manager & Authorised Officer.

Place : Varanasi
Date : 03.06.2023

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
1st Floor SCO 33-34-35 Sector-17A, Chandigarh

(Additional space allotted on 3rd & 4th Floor also)
[See Regulation-15(1)(a)}16(3)
Case No.: OA/1365/2022

Form Nao. 3

Summaons under sub-section (4) of section 19 of the Act, read with sub-
rule {2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.
CANARA BANK Exh. No.: 16321
Vs

To SUNNY ENTERPRISES

(1) Sunny Enterprises

M5 Sunny Enterprises Having Its Business Place At Mear Chirag Hospital

Jhansa Road Kurushetra Haryana Through Its Proprietor Mahesh Kumar

Sachdeva, Kurukshetra, Haryana.

{2) Defendant No, 2 Mahesh Kumar Sachdeva Son of Ved Parkash Resident of

House Mo, 3402/5, Model Town, Jhansa Road Kurukshetra Haryana.
SUMMONS

WHEREAS, OA/1365/2022 was listed before Hon'ble Presiding

Officer/Registraron 19/01/2023.

WHEREAS this Hon'ble Tribunal is pleased to issue summans/notice on the

said Application under section 19{4) of the Act, (OA) filed against you for

recovery of debts of Rs.5932448.58/- (application along with copies of

documents etc. annexed).

Inaccordance with sub-section (4} of section 19 of the Act, vou, the defendants

are directed as under:-

il to show cause within thirty days of the service of summons as to why relief

praved for should not be granted;

(i) ta disclose particulars of properties or assets other than properties and assets

specified by the applicant under serial number 34 of the original application;

(i) you are restrained from dealing with or disposing of secured assets or such ather

assets and properties disclosed under serial number 34 of the original application,

pending hearing and disposal ofthe application for attachment of properties;

tiv) you shall not transfer by way of sale, lease or otherwise, exceptin the ordinary

course of his business any of the assets over which security interest is created

and/ or other assets and properties specified or disclosed under serial number

3A of the original application without the prior approval of the Tribunal;

vl you shall be liable to account for the sale proceeds realised by sale of secured

assets or other assets and properties in the ordinary course of business and

deposit such sale proceeds inthe account maintained with the bank or financial

institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furmished

to the applicant and to appear before Registrar on 21/07/2023 at 10:30 A.M.

failing which the application shall be heard and decided inyour absence,

Given under my hand and the seal of this Tribunal on this date:

20/02/2023.
Signature of the Officer Authorised to issue summaons.

PUBLIC NOTICE
Zeneral Pablic i hemehy indamed that
unies rstnactions fram and on behall al my
Clienl Mr, Kuanwar Pal Sio Sho Sumir
Singh and Smd, Somvali Wha Sh. Kursar
Pal Both Ric W-92-0-280, Rakhi Marka,
Zakhira, Defhi-15, héree: debamed! dscanded
their scri . Anil 5o Kurewar Pal Rlo M-
208 Eawada Colony, Gheara, Daki dus to
his mesbehavior, discbediance, illegal
aciivilias, from ad afmy cliant's mowveabla &
mmevabie assats and have also ceased all
their ralations with him. Any person o
persons whosoavar daals wilh them shall
o that enlirely 8¢ hishertheir own nsks,
asts and responsibibty snd my client shall
net be responsiods for daaling with Shem i
anyparson do 6. JLC. Trikha [Advocals)
M-4, Civil Sidie, Tis Hazari Courts, Dalhi-S4

Classifieds

— PERSONALC

I, Parth Kalia S/0,Brijender
Kalia R/0,H.No0.F-64, Street-
No.16-B, Sadh-Nagar,Palam-
Colony, Palam-Village, Delhi-
110045,that my father’s name
is wrongly-written as B K
Kalia in my Educational-
Documents.The actual-name
of my-father is Brijender
Kalia.

— PUBEIC NOTICE

To be known to all that we Mujahid Farood
and Asim Farooq S/o Mohd. Israil R/o
C-1/1, GF. D.D.A. Flats, Sarai Khalil
Sadar Bazar, Delhi-110006 (Contact No
9971484904) has applied for Certified
Copy of D.D.A. Possession letter of thd
aforesaid flat from D.D.A. vide applicatior]
on dated 20/04/2023 Receipt No
3246/23/H.  That original D.D.A
Possession letter of the above flat has beer]
lost. An FIR to this effect has been lodged
in vide NCR/LR No. 124960/2023 Dated
07/02/2023.

Any person(s) claiming any right, interes
having any objection or found in possessiof]

0040671643-6

I, Umesh Kumar Gupta S/0
Late Sh V P Gupta R/o E-7034,
Gaur Green City, Vaibhav
Khand, Indirapuram, Gzb, UP,
have changed my name to
Umesh Gupta for all future
purposes.

0040671563-1

1,Savita W/O-MOHAMMED AlS-
HAN,R/0O KH.NO-555,GALI.NO-
4, BHALASWA DAIRY, RAJEEV
NAGAR,MASJID WALI
GALI,DELHI- 110042,have
changed my name to
MUSKAN PARVEEN.

0040671643-9

of original document may write/contac
above named person at  abovd
address/phone no. within 15 days from thd
date of publication of this notice. Thd
person claiming any right, interest
objections with respect to this property cai
personally inform or write to Dy. Directol
(LAB) H or Director (H) I, Block-D, 3r(
Floor, Vikas Sadan, INA, New Delhi.

Inst care I1s taken prior to

acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its nevwspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

— LOST&FOUND

| Twinkle Nengneikim Singson
have lost my Original BA
Consolidated Marksheet Year
2019 bearing Enroll no. 16 / 53
/FG/ 007. If Found Contact
9599803224 0050220300-1

| Date : 04062023 | Place: Mew Db Inbarim Resaiution Profassional. PRABHAKAR KUMAR)

Form Mo. 3 [See Regulation-15(1){a)l/16(3)
DEBTS RECOVERY TRIBEUNAL CHANDIGARH [(DRT 2)

1st Floor, SCO 33-34-35 Sector-17TA, Chandigarh

(Additional space allotted on 3rd & 4th Floor alsa)

Case No.: OA/3271/2017
Summons under sub-section (4) of section 19 of the Act, read with sub-rule {2A) of
rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993

PUNJAB NATIONAL BANK
Vs
BHC LABS

Exh No. 16775

To,

(1)BHC LABS

M/s BHC Labs Private Limited A Company Reqgistered Under Companies Act, 1956,
Having its Registerad Office Al 1851, Samadhi Gate, Mansmajra, Chandigarh

(2) Shri Karan Bali Son of Shri Sushil Bali Rio F-62, GH 94, PGl Enclave, Secior 20,
Panchkula Haryana,

(3) Smt. Shveta Bali Wife of Shri Karan Bali Resident of F-82, GH %4, PG| Enclave,
Bector 20, Panchkula Haryana.

(7) Defendant No. 7 - Adore Life Science Private Limited SCO 83, 181 Floor, Modem
Complax, Sai Road, Baddi Himachal Pradesh. {Def-T}

(9) Defendant No. 9 - Biotropics Pharma Private Limited Plol Mo, 782, DIC Baddi Near
Hanuman Mandir, Baddi District Sofan Himachal Pradesh_{Def-9)

(11) Defendant No. 11- Government of Uttarkhand through Chief Madical Officer,
Daehwadun. {Def-11}

(15) Defendant No. 15- Divs Laboratories Limited Village Kishanpura Nalagarh District
Baddi Himachal Pradezh. {Def-15)

(17) Defendant No. 17- KSP Enterprises VPO Gurumayra Tehsil Nalagarh District Solan
Himachal Pradezh. {Def17}

(18) Defendant No. 18 -Knoll Healthcare Private Limited L-18, Sector 3, Bazmant and
Ground Floor, DSHIDC Bhawan, lind Compéex. Bawana Delhi 110039, {Def-18}

(19) Defendant No. 19 - Lancer Pharmaceuticals Private Limited Plot No. 475-T6,
Village Kalu Jhanda Mear Barotiwala District Solan Himachal Pradesh. {Def-19}

(20) Defendant No. 20 - Mano: Pharma 111 Shyam Caolony, Near PNB Bank Hizsar Road,
Rohtak Haryana. {Def-20)

(21) Defendant No. 21 - Parabelic Drugs Limited 35 Ft. Road, Chandigarh Barries
Prabhat Zirakpur District Mohali Punjab. {Def-21}

(22) Defendant No. 22- Pulkit Medical D-43, Chomu House Jaipur Rajasthan. (Def-22}
(23) Defendant No. 23- 5.A. Enterprises 403, Housing Board Colony Tehsil Nalagarh
District Sofan Himachal Pradesh. {Def-23}

(24) Defendant No. 24- Shivek Labs Limited \illage Kishanpura Tehsd Malagarh District
aolan Himachal Pradesh, {Def-24)

SUMMONS

WHEREAS, OA3Z7T1/2017 was listed before Hon'ble Presiding Officer/Registrar on
28.02.2023.
WHEREAS this Hon'be Tribunal is pleased to issue summons’ Motice on the said
Application under section 19(4) of the Act, {OA) filed against you for recovery of debts of
Rs. 2113927 27/- (application akong with copies of documents etc. annexed)
In acoordance with sub-section (4) of section 13 of the Act, you, the defandanis ara
direcied as under:-
(i} to show cause within thirfty days of the service of summons as o why relief prayed for
should nol be granted;
(li} to disclose particulars of properties or assefs other than propedies and assets specified
oy the applicant under Serial Mo, 3Aofthe original application;
(i) you are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 34 of the original application, pending
hearing and disposal of the applcation for atiachment of properiies;
(iw) vou shall not transfer by way of sale, lease or otherwise, exceptin the ordinary course
of his business any of the assets over which security interest is created andfor olher assats
and properiies specified or dischosed under sarial number 34 of the orginal application
without the prior approval of the Tribunal;
(v} you shall be liable to account for the sale proceeds realized by sake of secured assats
of other assets & properties i the ordinary course of business & deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security
mlerest over such assels.
You are also directed 1o file the written statement with a copy thereof furnished to the
applicant and to appear before Registrar on 14.06.2023 at 10:30 AM. failing which the
application shallbe heard and decided in your absance.
Given under my hand and the seal of this Tribunal on this date: 16.03.2023.

Signature of the Officer Authorised to issue summons

The South Indian Bank Ltd, RO-Delhi, 3rd floor,
Plot NO.21, 2111, Pusa Road Karol Bagh, New Delhi
Pin code: 1100035, Phone No: 011-42331664, 45128661,
Email: ro1008@sib.co.in

‘% INBIAN Bark

[See rule 8 (1)]
POSSESSION NOTICE
(For immovable property)

Whereas, the undersigned being the autharised officer of The South Indian Bank Lid.
under the Securitisation and Reconstrection of Financial Assefs and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12)
read with rule 3 of the Securty Interest (Enforcement) Rules, 2002 issued demand nofice
dated 04-0-2023 ws. 13(2) of the Act cafing wpon the borrowers [1] Mis Sriyansh
Knitters (Rep. by its pariners) 380, Industrial Area A, Ludhiana, Punjab - 141003 2]
Dinash Jain (Partner - Ms Sriyansh Knitters | 1335, B-13, Sukhram Nagar, Clock Tower,
Coentral Post Office, Ludhiana - 141008 [3] Rakesh Jain [Partner - M's Sriyansh Knitters
1335, B-13, Sukhram Magar, Clock Tower, Central Post Offica, Ludhiana - 141008 [4]
Samridhi Jain (Partner - Mis Srivansh Knifters 11335, B-13. Sukhram MNagar, Clock
Tower, Central Post Office, Ludhiana - 141004 [5] Rita Jain {Parlner - Mfs Sriyansh
Knitters ) 1335, B-13, Sukhram Nagar, Clock Tower, Central Post Office, Ludhiana -
141008 [6] Manish Jain {Pariner - M's Sriyansh Knitters ) 1335, B-13, Sukhvam Nagar,
Clock Tower, Ceniral Post Office, Ledhiana - 141008 fo repay the amount mentioned in
the notice being Rs. 25.46,36,630.55 (Rupees Twenty Five Crores Forty Six Lacs Thiry
Six Thousand  Six Hundred Tharty and Fifty Five Paisa Only) as on 03-01-2023 with
furtherinterest, penal interest and costs within 60 days from the date of receipt of the said
nofice with regard to the facilities extendad in the Account - M/'s Sriyansh Knitters with
Branch: Ludhiana.

The barrowear having failed to rapay the amount, nolice & hareby ghven o the borrower
and the public in genaral that the undersigned has taken SymbolicPhysical possession
of the properly described hersin below in exercise of powers conferred on him under
Section 13 (4) of the said Act read with rule 8 of the said rule on this the 01th day of June
2023

The borrower in partcular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of The South
indian Bank Ltd. for an amount of Rs 26,10.70,937 22/ (Twenty S Crore Ten Lakhs
Seventy Thousand and Mine Hundred Thirty Seven and Paisa Twenty Two Only) as on
31-05-2023 in the Account - Mis Sriyansh Knitters with Branch: Ludhiana along with
furtherintarast, penalinterast and costs thereon.

The attention of Borrowers are imilad o the provisions of Section 13(6) of the Sarfaesi
ﬂu:lln respect of the lime avadable 1o redeerm the secured assets

Item No. Dﬂsﬂriﬁlbn of Imannhiéﬁanerhes i

1. All that part and parcel of Pliols bearning Mo.s 57 and 5B together admeasuring
1000 Sq. yards {500 Sg. yards + 500 Sq. yards) along and all other
construckons, improvements, easementary nghts existing and appurienant
thereon situated in Khata Mo 33033 Kahsra Mo, 110024-25-1 212122111011«
12=19-20-21-22-10-23112-5-6-15 a5 enierad in Jamabandi for the years
2006-2007 of Village Malakpur, Hachast No. 147, Ludhiana Tehsil & Disirict,
owned by Rakesh Jain and Dinesh Jain morefully described in Sale Deed
nos. 242772011 dated 23-05-2011 and Sale Deed nos. 242872011 dated 23«
(%5-2011 both of Sub Registrar Office - Ludhiana

bounded together on Morth: Other's Propery, South: Cther’s Property, East:
Jther's Property, West: Foad

2 Al that part and parced of land admeasuring 2278.73 Sq. Yards along with all
other constructions, improvements, easementary rights esisling and
appurlenant theraon in Khasra Mo, 1106, 15,25,12010,11,12, 19, 20, 21, 22,
1116, Khata No. 305433, 396/434 as per Jamabandi for the years 2014-15
situated at Village Birmi, locality Known a5 Backside Mata Saraswati Institute
of Mursing Education. Humbran Road, Tehsil Mullanpur Dakha, Ludhiana
District and owned by Samridhi Jain morefully described in Sale Deed no
2018-19/104/128 dated 18-07-2018 of Joint Sub Registrar, Mullanpur Dakha
and bounded on Morth; Neighbour, South: Open Plo!

East: Road, West: Open Plat

Data: 01-06-2023

Authorised Officer.

f.i-nanci“. ep. .in

Place: Ludhiana The Sauth indian Bank Lid

v NEROLAC

KANSAI NEROLAC PAINTS LIMITED
Registered Office: Nerolac House, Ganpatrao Kadam Marg,
Lower Parel, Mumbai — 400 013, Maharashtra
Corporate Office : 28th Floor, A-wing, Marathon Futurex,

M. M. Joshi Marg, Lower Paral, Mumbai — 400 013, Maharashira
Tel.: +91-22406802500 / 40602501, Website: www.nerolac.com

Investor Relations E-mail ID: investor@nerolac, com
CIN: L24202MH1920PLCOO0R2S

NOTICE

NOTICE is hereby given that the 103rd Annual General Meeting ("AGM"™)
of the Company will be held on Monday, 26th June, 2023 at 11 a.m. {IST)
through Video Conferencing ("WC") or Other Audio Visual Means
("OANVMT), 1o transact the business as set out in the Notice of the AGM,

In compliance with the Circular Mo, 10/2022 dated 28th December,
2022 read with Circular Nos. 14/2020 dated 8th April, 2020, 1772020
dated 13th April, 2020, 20/2020 dated Sth May, 2020, 02/2021 dated
13th January, 2021, 2172021 dated 14th December, 2021 and all other
ralevant Circulars ("MCA Circulars”) issuad by the Ministry of Corporate
Affairs (*MCA") and Circular No. SEBI'HO/CFD/PoD-2/P/CIR/2023/4
dated 5th January, 2023 issued by the Securities and Exchange Board
of India and relevant provisions of the Companies Act, 2013 ("the Act™)
and Securities and Exchange Board of India {Listing Cbligations and
Disclosure Reguirements) Requlations, 2015 {("SEBI| Listing
Regulations"), the AGM will be held without the physical presance of
Shareholders at a common venue,

The Annual Report for the Financial Year 2022-23 (“Annual Beport™)
along with the Notice of the AGM has been sent on 3rd June, 2023, by
e-mail to all the Shareholders whose e-mail IDs are registered with
the Company/Depository Participant(s), in accordance with the
relevant Circulars. The Annual Report including the Naotice of the AGM
[gi\fen on Page nos. 128 to 139 of the Annual Report) is a'.railable on the

on the websites of the Elnck Exchang&s ie. BSE Limited at
www bseindia.com and National Stock Exchange of India Limited al
www nseindia.com and on the website of Mational Securities Depository
Limited ("NSDL") atwww.evoting.nsdl.com.
In compliance with Section 108 of the Act read with Rule 20 of the
Companies (Managemant and Administration) Rules, 2014 (as amendead)
and Regulation 44 of the SEBI Listing Regulations and relevant MCA
circulars, the Company is pleased to provide the facility of e-voling ta its
Shareholders, to enable them to cast their voles on the resobutions proposed
to be passed at the AGM by electronic means, using remote e-voling system
[e-voling from a place other than venue of the AGM) as well as e-voting at
the AGM (collectively referred as "a-voting”). The Company has angaged
the services of NSDL, for providing the e-voling facility to the Shareholders.
The instructions for e-voting are provided in the Notice of the AGM.
Further, in accordance with Section 108 of the Act read with Rule 20 of the
Companies {Management and Administration) Rules, 2014
(as amended), the Company has fixad Monday, 19th June, 2023 as the
“cut-off date” ta determine the aligibility to vote through e-volting. A person
whose name is recorded in the Register of Members or in the Register of
Beneficial Owners maintained by the Depositories as on the cut-off date,
&, Monday, 15th June, 2023, shall be entited to avail the facility of
e-voling. Thea voling right of tha Shareholders shall be in proportion 1o their
shares in the paid-up Equily Share Capital of the Company as on the
cut-off date i.e. Monday, 19th June, 2023. The remote e-voling penod
begins on Thursday, 22nd June, 2023 at 9:00 a.m. and ends on Sunday,
25th June, 2023 at 5:00 p.m. and the remole e-voting module shall be
dizabled by NSDL for voting thereafter.
The procedure for e-voling at the AGM is same as the procedurs for
remote e-voting. Only those Shareholders, who will be present at the AGHM
through YCIOAVM facility and who would not have cast their vote by
remale e-voting prior to the AGM and are otherwise not barred from daing
sa, shall be eligible to vole through e-voling system at the AGM
Shareholders who have voted through remote e-voting will be eligible to
attend the AGM and their presence shall be counted for the purpose of
quorum, however such Shareholders shall not be entitled to cast their vole
again at the AGM. Once the Shareholder has confirmed his/her vote on a
resolution, then hefshe will not be allowed to modify it subsaquently.
Shareholders whose e-mail |Ds are already registered with the
Company/Depository Participant(s), may follow the instructions for
e-voling as provided in the Mofice of the AGM, Sharsholders whose
e-mail IDz are not registered with the Company/Depository Participant({s),
shall follow the process as mantioned in the “Instructions for Members for
remote e-voling and joining General Meefing” in the Notice of the AGM, for
procuring Lser 1D and password and registration of e-mail |Ds for e-voling
Any persoen holding shares in demat or physical form and non-individual
shargholder who acquires shares of the Company and becomes a
Member of the Company after sending of Motice of the AGM and whose
names appear in the Register of Members or Register of Beneficial
Dwners as on the cut-off date i_e. Monday, 19th June, 2023 shall view the
Notice of the AGM and Annual Report on the Company’s website or on the
website of N3DL. Such persons may obtain the Login ID and Password by
following the process as mentioned in the "Instructions for Members for
remote e-valing and joining General Meeling” in the Notice of the AGM.
shareholders are being provided with a facility to attend the AGM through
VCIOAVM through the NSDL e-voting system. The instructions for attending
the AGM thraugh VC/IOAVM are provided in the Motice of the AGM.
In case of any quenes with respect o remote e-voting or e-voting at the
AGM or attendance of AGM through VCIOAVM, Shareholders may refer
the Frequeantly Asked Questions (FACHS) for Shareholders and e-voling
user manual for Shareholders available at the download section of
wienw evoting.nsdl.com or call on: 022 - 4885 7000 and 022 - 2498 7000 or
sand a request lo Ms. Pallavi Mhatre, Senior Manager — NSDL at
in nsdl.co.in.
The Eegister of Members and Share Transfer books of the Company was
closed from Friday, 26th May, 2023 to Tuesday, 30th May, 2023 (both days
inclusive), for the purpose of AGM and dividend. The Board has
recommended a dividend of 270% (Rs. 2.70 per share) for the financial
year ended 31st March, 2023 as compared to the total dividend of 225%
(Rs. 2.25 per share) paid for the financial year ended 31st March, 2022,
subject to the approval of the Shareholders. The Dividend, if declared, will
be payable on or after Friday, 30th June, 2023, to those Shareholders
whosa names are registered as such in the Ragister of Members of the
Company as on Thursday, 25th May, 2023 and to the beneficiary holders
as per the beneficiary list as on Thursday, 25th May, 2023 provided by the
deposzitories, subject to deduction of tax at source as and where applicable.
For any shares-related queries/correspondence, the Shareholders
are requested to contact Registrar and Transfer Agent of the Company
viz. TSR Consultants Private Limited at the following address: C-101,
1stFloor, 247 Park, Lal Bahadur Shastr Marg, Vikhroli (West), Mumbai
=400 083, Tel.; +31 810 811 8484, Fax No.: 022-66568494, e-mail:
csg-unit@teplindia.co.in.

For KANSAI NEROLAC PAINTS LIMITED
Sd/f-

G. T. Govindarajan

Company Secrefary

Placs: Mumbai
Date : 3rd June, 2023

New Delhi
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Nikhil Footwears Private Limited (Under CIRP)
Addendum to the Form G published on May 14, 2023

Extension of the last date for submission of EOI

This iz with reference fothe Form G inviting Expression of inferest ("EON) to submit resoludion
phan in relation fo the Comarate Insalvency Resohdion Process of Nikhil Footwears Private
Limbted (CIN U120 DL19ATPTC02664 2 & Regd. Office 98, Shahzada Bagh Industral Area,
(id Rohlak Road, Defi -110035] published on bay 14, 2523 in All India Edibons of Jansatia
[Hirdi} and Financial Exprese {English] in terms of provisions of Regulation 3648 (1) of the
Insalvency and Bankruptcy (Insoivency Resclution Process for Corporate Persons)
Regulations, 2018, whenain the lazt date of submizsion of EQls was June 3, 2023,

P']Ease note thalthe last dHlEE are ruwsad.'e:rtém:lad as fullmﬁ

da :513 ﬂﬁjﬂia{ﬂwlsad 210 23, I]ﬁ_EII}Iﬂ

Last date for submission of objections to provisional list- Earlier published date

18.06.2023 (Revised date 28.06.2023)

Al sther information, terms & conditions remain same as per earlier adveartisement
dated 14" May, 2023

Please wrile to us 21 cirp. ﬂfpl@gnall.m;m for updated document of Invitation for Eal and

Sdi-
Shiv Mandan Shama, Insolvency Resolution Professional

other infarmationdocumeants,

Regn. No.: IBBIIPA-001P-PO0384 301 718110641
Daate: 04 June, 2023 AFA Valid till: 13 Movembsr, 2023
Place: Mew Dehi Address: 1249 Mavjeevan Vihar, Ground Floor, Mew Delhi -110017

U.P. CO-OPERATIVE SUGAR FACTORIES FEDERATION LTD.

9-A, Rana Pratap Marg, Lucknow.

Ftaf.r-lc-. SHORT TERM TENDER NOTICE DATE:-02-08-2023
SALE OF SCRAP FROM VARIOUS CO-OPERATIVE SUGAR MILLS &

DISTILLERIES IN UTTAR PRADESH IN YEAR 2023-24

Dnline E-Tenders ane invited from firms for the sale of scrap available in U.P. Co-operative
Sugar Factories:-The details for submission of E-bids available on E-Tender porials a5 per
htips:etenderupnicin & www.upsugaried.org.in, The bidders will have o deposit fender
fees (MOM REFUMDABLE) of Rs, 11800 & samest money in form of Demand
Draft/RTGSINET BANKING in favour of ULP. Co-operative Sugar Faciories Federation Lid
Payable at Lucknow. Tenders without eamest money will nod be accepted. The bank details
are gvailable inside the tender documenis. The Managing DireciorfAdmanistraior federation
reserves the nght to cancel any or all bids/annual e-bedding process, withoud assigning any
reason & oecision of Federation will be final & biding. All amendments, clarfication,
commgendum, addendum, BEme exlension elc. will be given on this tender only. Keep visiting

these website hiips-istender.up,nic.in & www, upsugarfed.org.in for regular updates.,
Managing Director

PUBLIC NOTICE

Matice is hereby given thal share cerificate(S) NO. 21163 41112 for 1020 Equity
Shares of Rs, 2- (Rupees Two Only) Each Beaning Distinctve  Mos 2498426-
2498625, 89350086-89350285, 33327501-33327810, 120179161-120179470 of
DCM Shriram Limited, Registered in The Mame of Vijender Singh Jain hashave
been lost hashave applied to the company to issue duplicate certificate(s). Any
person who hasthave any claim in respect of the said shares cedificate(s) should
lodge such claim with the company at its registered office DCM Shriram Ltd. World
Mark 1, 2nd Floor (West Wing), Aerocity, Mew Delhi-110037 India , within 15 days
of the publication of this notice, afler which no claim will be enterlained and the
company will proceed 1o issue duplicate share carlificates),

I YT W T 18, HEY TN,
(werefe: o fervn ) Hew, T MR (S0%0)

TBF— (1202986071, T217028476
E: rmgzb(@prathamaupbank.com

WEN wrTE e e,
H—z, AIETTE (I

@@ TTeT @it 8 Uoe UT UTEE & smagadar

v Tt vy e v et ot amens = farg o on ot o s 8-

PUNJAB & SIND BANK

[ Covl of Inchia Ulmnckerts |I|||r_||

Branch Office ;
Haibowal Kalan

Dated : 03.06.2023

To
Meenakshi Bhanot Wio Deepak Bhanot, House No, DX 34/2,
City, Shaheed Sukhdey Singh Nagar, Avah Khud, Ludhiana-142027
Dear SirfMadaim
We would like to inform you that your Gold Loan Account No,
06791200000783 dated 18.11.2022 for Rs. 6,87.000/- shows an
outstanding Balance of Rs. 7,00,681.48 as on 02.06.2023 Iinclusive of
interest debited tll 31.05.2023 (specify date). The interest from
18.11.2022 to 02.06.2023 amounting to Rs. as per Actual will Tall
due/fell due for payment on 02.06.2023 plus future interest and other
eipenses thereon.
As the aforesald sums still remains unpaid, in spite of our requests to
pay the interest in arrears and close the loan account and you are
hereby called upon under section 176 of indian Contract Act 1872 to
close the loan account at once by paying a sum of Rs. 7,00,591.48
inclusive of interest upto 31.05.2023 together with Iinterest from
01.06.2023 till the date of payment, at the rate of 8.85 percent per
annum compounded at quarterly rests, within seven days from the
date of receipt of this Motice, failing which, the Jewellery or any
portion thereof will be sold by us in private sale at our Branch
Premises on dates and times convenient to the Bank through private
sale without any further notice or reference to you. Please take notice
that should there be any shortfall/deficiency after private sale, you
will be bound to settle all our claims against you in respect of the said
Jewellery Loan Accounl.
Please take notice that our disposing of the jewels belonging to you in
realization of the amounts due to us will be without prejudice to our
right to take such other legal action against you as deemed necessary
atyour risk as to all costs and consequences.
Further all itigation will we paid by you as per bank knowns
Your faithfully,
For Punjab & Sind bank

Soulk

%ex Karnataka Bank Ltd. 169

Your Family Bank. Acrogs India.

T el f = A 1mﬂﬂﬂtﬂe | mﬁraﬁa:ﬁmmwmmﬂm
fiirar anformmans
Arisme () Focmt (wd-ged)
Firer it agy wrore- ongraftoge (and-aredt)
e EFeE
Rymrers (wpdt) | sy (nf ol | s (anfadty | g (ondomed)
Fiver ras
argwitee (o) | et (redty
formr &
wt ww () AL (THE) ey (-l
o (and-pEdt) ol (dm) (i) AT (-
wiidre e (- gl (-t ar (9

Regional Office: Delhi Phone : 011-40531567, 63

Plot no 8-B first floor E-Mail : del.rof@ktkbank.com
Rajendra Park Pusa Road Website : www karnatakabank.com
Mew Delhi-110060 CIN : LEST10KA1924PLCO01128

REGIONAL OFFICE, DELHI

e aftes wififies qaim & fad appEfEa mitfe o a9 4 e ol am)
W st Wi A ammroergE 5 it s gy wiafie e aw S0 ofew A
s w, fe m?ﬂ#ﬁwmﬁﬁmmmﬂﬂhlql‘m o 1 B S A e
A A = ) R ) . el s ) 0 et o e B [ T e vl o
T TTE W E MR ©, R S AR R 3 T 8T | a5 | e A G|
ST J1 Tl e & Al o, Faed Oael A 3 e e 7 gl i 5w 9 i
£ 38 A F s B (B wos s 86 & g=1la R =IE w1 T 9 A9 9
Afea Hre g frwme] § 9% & 2= rh|ui¢|4;—1a Hrn Ty I'E!?-;-:rc'. ey FraErT e
) e ufihe o | e o ares s s e e et sern it e ot R wet w
#a-m?‘iiﬂﬁﬁ?rﬂﬂmﬂmmmﬁﬁwmlﬂ— ArferE w FE W

trmﬂt.w##w1ﬁlﬁm#mr s el e = s 1 =

fireya rl-1 o7 @ e Prapdt ot areradt 4 frdt F aft desmee www.prathomaupbank.com
T A | ST HEE |
"‘--._____.r'"
SALORA INTERNATIONAL LIMITED
CIM : L74899DL1968PLCO04S62

Regd. office : D-13/4,0khla Industrial Area, Phase-1l, New Delhi- 110020
Tel: 311-35008342, Visit us at: www.salora.com, Email id; info@salora.com

NOTICE OF EXTRA ORDINARY GEMERAL MEETING (EGM) OF SALORA

INTERNATIONAL LIMITED

Members are requested 1o note that the Extra Ordinary General Meeting ("EGM")
of Salora Internaticnal Limited (“the Company”} is schedulad to be held on Friday,
30th June, 2023 at 11:00 AM. (15T} through Video Conferencing,Cther Audio Visual
Means (VC/OAVM] to transact the business as set cut in the Notice of the EGM,
in compliance with all the applicable provisions of Compames Act, 20013 ("Act?),
and the Rules made thereunder and pursuant to circulars issued by Ministry of
Company Affairs (MCA) and Securities and Exchange Board of India (SEBI} in this
regard allowing camparnies to hald meetings without physical presence of members
at commen verue, The deemed venue for the EGM will be Registered Office of
the Company. Electranic copy of the Notice of EGM, procedure and instruction for
e-woting will be sent to those members whose email IDs are registered with the
RTA/Campany/Depositories. Members wha have not registered their email address
are requested to register the same in respect of share held in electronic form with
the Depository through Depositary Participant(s) and in respact of shares held in
physical form by sending e-mailfwnting to the Company’s Registrar and Transfer
Agents ["RTA™, MYs. Skyline Financial Services Private Limited, D-1534, 1st Floor,
Ckhla Industrial Area, Phase-l, Mew Delhi-170020,

The notice of EGM will be made available at the Company's Website:
www.salora.com & at Stock Exchange (BSE Ltd.) website: www.bseindia.com.
The Comparny will provide the faclity to its members to exercise their nght to vote
by electronic means both through remote e-vobing and e-vating at EGM. Members
whio are holding shares in phwsical form and whase email are not registered with
the company may abtain the login credentials from Registrar and Transfer Agents
("RTA", M/fs. Skyline Financial Services Private Limited and can cast their vote
through remote voting or through e-voting at the EGM. The instruction on the
process of e-voting will be provided as part of the Notce of EGM. Members are
requested to read carefully all the Metes set out in the Notice of the EGM and in
particular, instructions for joining the EGM, manner of casting vote through remate
e-woting and e-vating at the time af EGM.

For Salora International Ltd.
Sd/-

Anubhav Migam

Company Secretary

Flace: Mew Delhi
Date: June 03, 2023

1. Mr. Arpit Kumar Jaiswal 2, Mr.Vikash Deep Jaiswal

Sfo Mr. Suraj Jaiswal &io Mr. Suraj Jaiswal

Mear Deeh Baba Mandir, Bhakhanipur Prateek Foval Cliff Society, Tt Floor, Towen
Kala, Bhikhanpur DLW, Varanasi-221001 | B-712, Crossang Republic, Ghaziabad, Littar]
Pradesh-201016

3. Mr. Pankaj Kumar Sharma
Sio Late Shankar Lal Sharma,
K20/172, Raj Mandir, Brahmaghat, Varanasi-221001

Sin' Madam,
The Term Loan Alfe No, T397001800004401 dated 19.11.2013 for Rs.5.70,000,00 the
facility availed at Varanasi Branch by You Mo 1] Mr. Arpit Kumar Jaiswal Slo Mr. Suraj
Jaiswal, You MNo. 2] Mr. Vikash Deep Jaiswal Slo Mr. Suraj Jaiswal and You No. 3] Mr.
Pankaj Kumar Sharma S/o Late Shankar Lal Sharma, are the joint borrowsr and 3] Mr.
Pankaj Kumar Sharma is tha guaranior, has been classified as Non-Performing Assel on
09.03.2022 and that action under SARFAESI Act has baen inifiatad by issuing a detailed
Demand Motice under Section 13(2)8{3) of Securitisation and Reconsiruction of Financial
Assets and Enforcement of Secunly Interest Act. 2002 by the Authorised officer of the Bank
an 14.08.2022 lo the parties concamad. The said Demand Malice senl by speed post with
acknowledgments to above mentioned addresses, have been returned undelivered.
Hence, we have published the contents of the Demand Nofice by way of this Notice by
ohsering the procedures lad down in the SARFAES| Act 2002 The balance as on
13.09.2022 i.0. R8.4,94,773.75 (Rupees Four Lakhs Ninety Four Thousand Seven
Hundred Seventy Three and Paiza Seventy Five Only) i.2. Under Term Loan A'c Mo
7997001 800004401 with fufure intersst from 19.08.2022, You are called upon to pay the
same within 60 days frorm the date of this paper publication,

Brief description of mortgaged properties:
All that Part and Parcel of Residential Property Bearing Arazi Moi5, Mauza Bhikharipur,
Ward-Magwa, Pargana-DehatAmanat, Varanasi. Belonging to Mr. Arpit Kumar Jaiswal
Please note that I, the Authorised Officer of the securad craditor Bank intend to enforce the
aforesaid securities in the event of failure to discharge your liabilfiies in full on or before the
epiry of G0 days from the date of this publication Sdi-

Place : Varanasi For Karnataka Bank Ltd.,

Diate : 05.06.2023 Chief Manager & Authorised Officer.
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Your Family Bank. Across India.

Regional Office: Delhi
Plot no 8-B first floor
Rajendra Park Pusa Road
New Delhi-110060

Phone ; 011-40581567, 63

E-Mail : delrof@ktkbank.com
Website : www karnatakabank.com
CIM : LEST10KA1924PLCO01128

REGIONAL OFFICE, DELHI

1. Mr. Shiv Kumar Nishad 2. Mrs. Gyanti Nishad

Sio Mr.Shrinath Mishad Wio Mr Shiv Kumar Nishad

D 45734, Manhan Tola, Luxa, [ 4634, Manhan Tofs, Luxa, Varanasi-
Varanasi - 221001, Uttar Pradesh State | 221001 Uttar Pradesh State

3. Mr. Jiut Bandhan Ram

Sfo Vidhyanchal

MaD D-03, Jank Magar Colony, Kakarmatta, Varanasi-22 1001, Ltar Pradesh Siate
Sl Madam,

The (i) P5 Term Loan Ajc No.799T7001800006001 datad 16.10.2014 for Rs.24,00,000.00,
the facility availed at Varamasi Branch by You Mo.1] Mr.Shiv Kumar Nishad Sio
Mr.5hrinath Nishad and You Mo.Z] Mrs. Gyanti Nishad Wio Mr.Shiv Kumar Nishad as
the Borrower and You No.3] Mr, Jiut Bandhan Ram S/o Vidhyanchal as the guarantor,
has been classified as Non-Perfarming Asset on 14.11.2022 and that action under
SARFAES| Act has baen initiated by issuing a defailed Demand MNotice under Section
13{2)&(3) of Securitisation and Reconsinuction of Financial Assets and Enforcement of
Secunty Interest Act, 2002 by the Authorised officer of the Bank on 07.03.2023 to the
parties concamad, The said Damand MNotice sent by speed post with acknowladgmeants to
above mentioned addresses, have been returned undelivered. Hence, we have published
the contents of the Dermand MNotice by way of this Natice by observing the procadures laid
down in the SARFAES| Act 2002 The balance as on 06.03.2023 is Rs. 20,39,231.43
(Rupees Twenty Lakhs Thirty Nine Thousand Two Hundred Thirty One and Paisa
Forty Three Only) ie. (i} Rs.20,39,231.43 Under PS Term Loan Alc
No.7997001800006001 with future rate of interest @9.50% compounded monthly with
effect fram 16,02 2023, You are called upon o pay the same within 60 days from the date of
this paper publication.

ription of Pr

All that Part and Parcel of Residential property bearing House No.B-34131-U-J, Araji
Mo 534, Mauza, Sarainandan, Varanasi, Belonging to Mrs. Gyanti Nishad
Fleaza noie that |, the Authonised Officer of the secured creditor Bank intend to enforce the
aforesaid sscurities in the event of failure to discharge your liabilities in full on or befors the
expiry of 80 days from the date of this publication, Sd/-

For Karnataka Bank Lid.,
Chief Manager & Authorised Officer.

Place : Varanasi
Diate : 03.06.2023

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
1st Floor SCO 33-34-35 Sector-17A, Chandigarh

(Additional space allotted on 3rd & 4th Floor also)

Form MNo. 3 [See Regulation-15{1){a)]J16(3)

Case No.: OA/1365/2022

Summons under sub-section (4) of section 19 of the Act, read with sub-
rule (2ZA) of rule 5 of the Debt Recovery Tribunal [(Procedure) Rules, 1993,
CANARA BANK Exh. Mo.: 16321
Ve

To SUNNY ENTERPRISES

[1) Sunny Enterprises
M/s Sunny Enterprises Having Its Business Place At Near Chirag Hospital
Jhansa Road Kurushetra Haryana Through Its Proprietor Mahesh Kumar

Sachdeva, Kurukshetra, Haryana.

12) Defendant Mo, 2 Mahesh Kumar Sachdeva Son of Ved Parkash Resident of

House Moo 34025, Model Town, Jhansa Road Kurukshetra Haryana.
SUMMONS

WHEREAS, DAJ/1365/2022 was listed before Hon'kle Presiding

Officer/Registraron 19/01/2023,

WHEREAS this Hon'ble Tribunal is pleased to issue summoans/natice on the

said Application under section 19(4} of the Act, (OA] filed against you for

recovery of debts of Rs,.5932448.58/- (application along with copies of

documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants

are directed as under:-

(1) to show cause within thirty days of the service of summaons as to why relief

prayed for should not be granted;

L) to disclose particulars of properties or assets other than properties and assets

specified by the applicant under serial number 3A of the original application;

(i} you are restrained from dealing with or disposing of secured assets or such other

assets and properties disclosed under serial number 3A of the original application,

pending hearing and disposal ofthe application forattachment of properties;

L) yau shall mot transfer by way of sale, lease or otherwise, except in the ordinary

course of his business any of the assets over which security interest is created

and/ or other assets and properties specified or disclosed under serial number

3Aofthe original application without the prior approval of the Tribunal;

iv) you shall be liable to account for the sale proceeds realised by sale of secured

assets or other assets and properties in the ordinary course of business and

deposit such sale proceeds in the account maintained with the bank or financial

institutions holding security interest over such assets,

You are also directed to file the written statement with a copy thereof furnished

to the applicant and to appear before Registrar on 21/07/2023 at 10:30 A.M.

failing which the application shall be heard and decided in yourabsence,

Given under my hand and the seal of this Tribunal on this date:

20/02/2023.

Signature of the Officer Authorised to issue summons.

FUEBLIC NOTICE
Ganeral Public is harsby informead that
under instnacticns from and on behalf of my
Client Mr. Kunwar Pal Sio Sh. Sumer
Singh and Smi. Somvall Wa Sh. Kunswar
Pal Bodh Rin W-92-A-286, Rakhl Markel,
Fakhira Delhi-15, have debamed! decanded
thedr son M. Anil Sie Kursar Bal Rig M-
208 Baraacdn Colony, Ghewra, Dalvi due o
hls mishehavior, dischediencs, illegal
acimilies, iroen &l al my clienl’s moveabls &
rnmevable assels and have a0 ceased all
hedr relalions with him. Any persan or
ORfRanG wirsoevei deals wilh Ihem shiall
Ao Bhal enlingly 3 hisheriheir own sks,

asts and resporsitibhy and my clhant shall
nok D mespansible lor dealing with Sem i
any perscn o st J.C. Trikha [dvocal)
M2, Civil Sidha, Tos Hazari Courls, Dalhi-54

Classifieds

I, Parth Kalia S/0,Brijender
Kalia R/0,H.No0.F-64, Street-
No.16-B, Sadh-Nagar,Palam-
Colony, Palam-Village, Delhi-
110045,that my father’s name
is wrongly-written as B K
Kalia in my Educational-
Documents.The actual-name
of my-father is Brijender
Kalia.

— POUBEIC NOTICE

To be known to all that we Mujahid Farood
and Asim Farooq S/o Mohd. Israil R/o
C-1/1, GF. D.D.A. Flats, Sarai Khalil
Sadar Bazar, Delhi-110006 (Contact No
9971484904) has applied for Certified

0040671643-6

T, Umesh Kumar Gupta S/0
Late Sh V P Gupta R/o E-7034,
Gaur Green City, Vaibhav
Khand, Indirapuram, Gzb, UP,
have changed my name to
Umesh Gupta for all future
purposes.

Copy of D.D.A. Possession letter of thd
aforesaid flat from D.D.A. vide applicatior]
on dated 20/04/2023 Receipt No
3246/23/H.  That original D.D.A
Possession letter of the above flat has beer]
lost. An FIR to this effect has been lodged
in vide NCR/LR No. 124960/2023 Dated
07/02/2023.

Any person(s) claiming any right, interes
having any objection or found in possessio]
of original document may write/contac
above named person at  abovd
address/phone no. within 15 days from thd
date of publication of this notice. Thd
person claiming any right, interest
objections with respect to this property cai
personally inform or write to Dy. Directol
(LAB) H or Director (H) I, Block-D, 3rd
Floor, Vikas Sadan, INA, New Delhi.

0040671563-1

T,Savita W/O-MOHAMMED ATS-
HAN,R/0O KH.NO-555,GALI.NO-
4, BHALASWA DAIRY, RAJEEV
NAGAR,MASJID WALI
GALI,DELHI- 110042,have
changed my name to
MUSKAN PARVEEN.

0040671643-9

acceptance of
copy, it is not possible to verify

advertising

its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newvwspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

| Twinkle Nengneikim Singson
have lost my Original BA
Consolidated Marksheet Year
2019 bearing Enroll no. 16 / 53
/FG/ 007. If Found Contact

9599803224 0050220300-1

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruptey Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

AERENS JAI REALTY PRIVATE LIMITED
RELEVANT PARTICULARS

'. |Name of Corporate Debtor AERENS JAI REALTY PRIVATE LIMITED

2. | Dale of incorporation of Corporate Daeblor | 18042000

3. [Autherity urder which Corparale Deblor is | ROC-Delby

ncorporeiad | registered

4, |Corparate Identity Me. / Limided Liakdiby | L0101 DL20A0ETC 105288

Idenlificaticn Mo, af Corporate Debilor

5. |Addness af the registared affice and RZ-a0-A-13 G'F Tugalkabad Extm
principal office (¥ any] of Carporate Debiar| South Dalhi, New Delhi- 110019

A, |Insobaency commencemen dale in 30.05.023 (Ordar passad by Hon'ble Adjudicafing
respect of Corparate Debtor Autharity, Mew Dathi Court 11 in Campany Petitian Na.
B-E6T(ND)2022, Cedified True Copy of the Order
recesved on 02-06-2023

i, |Estimated date of closwre of insatvancy | 26.11.2023

I'E&E.‘ilu_l]_l:li"l Procass

Mame: Prabhakar Kumar

B. [Mame and Regstafion number of the
Reg, Mo, EBIIRAOHIP-MO0 T 4201 820181 2373

nsHvency prohessional acting as [rem
FResoluion Professiona

Address ;| Mo.1 Shiva Enclave, Ird Floce,
Pitampura, Mew Delb-110034
E-mail: prabhakar_acsRradifimead.com

1| &ddress & email of the imterim resalulion
professional, s regisiered with the board

Samruddhi Resolutiens Priwate Limited
Addresa: Mol Shiva Enclave, 3rd Floce, Pilampara,
Mew Dalki-110034 E-mail: cirp.ajrol@gmail com

10| Address and a-mail ko be used for
comespandence with tha Interim
Resciutian Professional

16kh June 2023 (Capified Copy of Order receved on
02nd June 2023 from Hon'ble Adudicating Authority,
hanca 14 days calculabed from the recedpl of Certified
Trda Cogy of tha O]

11 Lagl date lor submession of chaims

12 Classas of crediloes, if any, undar diausa () off Allotees under Real Estate Project
sub-sacion (B4 of section 21, asceriainad by
e friterim Resobton Prodegsianal

134.| Mamas of insohvancy professionals identified| Allolees undar Real Estate Project:

ey et g anthon sed representative of creditors| 1. Mr. Pradeep Kumar Ray |

inaclass (three names for eachclass) IBES Reg Mo. IBBYIPA-DDHP-HOT1002021-2022H 645
Emal: phraypiomal.com

2 Mr. Yogash Kumar Tyagl

IBE! Reg Mo, IBEYIPADIHIP-NOD2G7 01 F-18/1 085
Emal; yooeahkbyao fredifral, com

3 M, Surnan Kurar Verma

IBEI Reg Mo, IBEVIPAO00034 02021 -202 013657
Emal: pskoermaiiomad, com

Ralevani Forme ane avaiable s
hitps: i ibbi gos inbamadawn kads

{4, () Rakwan lams ard
i) Detals of authorized representatves
are avallable at

Haolice is hemby ghen that $e Malional Compaery Law Trbunal, Mew Delhi (Courl I} has ordend e
commencement of a conporale Insolvancy ressluton process of Aerans Jal Realty Private Limied on 30,05, 2023,
Tha cradiors of Asrens Jai Realty Private Limited e haraby calied upen ko submil $heer claems with prood on or
nefone 168 June 20E3 10 the intesim reaaboson profesakons & Fe address mantoned againa] entry Mo 10,

Iha firancial craditors shall submi their daims with procf by elecironic means only. &1l other creditors may submi
e claims with peoal in person, by post orby elecronic meens.

4 finandial craditor balongng b 2 olass, a5 Isled against the andy o, 92, shal indicals its choics of authorssd
apresentative fram amang the free Rechency prolecslonals feted aganst entry Mo13 1o act as suthorissd
epresenlalive of he dassflolees under Real Estalein Farm i -,

Submission of falss or misleading procls of claim s hall stiract penalies. Sdi-
| Date : 04 082023 | Place: Mew Delhi

Inferim Resoiiian Professonal, PRABHAKAR KUMAR)

Form No. 3 [See Regulation-15(1)(a)]/16(3)
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

15t Floor, SCO 33-34-35 Sector-1TA, Chandigarh
[Additional space allotted on 3rd & 4th Floor also)
Case No.: OA/3271/2017

Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of
rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993

PUNJAB NATIONAL BANK CNe- 1677
Vs
BHC LABS
To,
(1) BHC LABS

M/s BHC Labs Private Limited A Company Registered Under Companiss Act, 1956,
Having its Reqgisterad Offica At 1851, Samadhi Gate, Manimajra, Chandigarh.
(2) Shri Karan Bali Son of Shri Sushil Bali Rio F-62, GH 94, PGl Enclave, Sector 20,
Panchkuka Haryana.
(3) Smt. Shveta Bali Wife of Shri Karan Ball Resident of F-62, GH %4, PG| Enclave,
=ector 20, Panchkula Haryana
(T) Defendant No. 7 - Adore Life Science Private Limited SCC 83, 18t Floor, Modemn
Complex, Sai Road, Baddi Himachal Pradesh, {Def-T}
(9) Defendant No. 9 - Biotropics Pharma Private Limited Phot Mo, 7672, DIC Baddi Near
Hanuman Mandir, Baddi District Solan Himachal Pradesh_ {Def-9)
(11} Defendant Mo. 11- Government of Uttarkhand theough Chief Madical Officer,
Dehradun. {Def-11}
(15) Defendant Mo. 13- Divs Laboratories Limited Village Kishanpura Nalagarh District
Baddi Himachal Pradesh, {Def-15)
(17) Defendant Mo. 17- KSP Enterprises VPO Gurumaira Tehsil Malagarh Disdrict Sclan
Himachal Pradesh, {Def-17}
(18) Defemdant Mo. 18 -Knoll Healthcare Private Limited L-18, Secior 3, Basment and
Ground Floor, DSHDC Bhawan, lInd Complex, Bawana Delhi 110039, {Def-18)
(19) Defendant Ne. 19 - Lancer Pharmaceuticals Private Limited Plof No. 475-T6,
Village Kalu Jhanda Near Barotwala District Solan Himachal Pradesh, {Def-19)
(20) Defendant No. 20 - Mano Pharma 111 Shyam Colony, Near PNE Bank Hizsar Road.
Rohtak Haryana. {Def-20}
(21) Defendant Mo. 21 - Parabolic Drugs Limited 35 Ft. Road, Chandigarh Barrier
Prabhat Zirakpur District Mohall Punjab. {Def-21}
(22) Defendant Mo. 22- Pulkit Medical D-49, Chomu House Jaipur Rajasthan, {Def-22)
(23) Defendant Ne. 23- 5.4, Enterprises 403, Housing Board Colony Tehsil Malagarh
District Solan Himachal Pradesh. {Def-23}
(24) Defendant No. 24- Shivek Labs Limited \illage Kishanpura Tehs# Malagarh District
Solan Himachal Pradesh, {Def-24)
SUMMONS

WHEREAS, OA327T172017 was listed before Hon'ble Presiding Officar’Registrar an
28.02.2023.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ Notice on the said
Application under section 19(4) of the Act, (OA) fled against you for recovery of debts of
Rs. 211392727/- (application along with copies of documants atc. annexad)
In accordance with sub-saction (4) of section 19 of the Act, you, the defendanis are
directed as under:-
(1) to show cause within thifty days of the service of summons as to why reliefl prayed for
should not be granded;
{ii} fo discloze particulars of properties or assels other than properlies and assets specihed
by the applicant under Seral No, 3Aof the original application;
{Iil) you are restrained from dealing with or disposing of secured assets or such other
assets and properties distosed under serial number 34 of the original application, pending
nearing and disposal of the appScation for attachment of properties;
{iv) you shall not ransfer by way of sale, lease or otherwise, axcepl in the ordinary course
of his business any of the- assets over which security intarest is created andfor other azsets
and properties specified or dischosed under senal number 34 of the onginal applicabion
without the prior apgroval of the Tribunal;
(v} you shall be liable to account for the sale proceads realized by sale of secured assets
or other aszseis & properfies in the ordinary course of business & deposit such sale
proceeds in the account maintained with the bank or financial institutions halding securty
nterest over such assets.
You are also directed fo file the written staiement with & copy thereof fumished to the
applicant and to appear before Registrar on 14.06.2023 at 10:30 A.M. failing which the
application shall be heard and decided in your absence
Glven undermy hand and the seal of this Tribunal on this date: 16.03.2023.

Slgnature of the Officer Authorised to issue summons

ﬁinanci”.ep. .in

2 The South Indian Bank Ltd, RO-Delhi, 3rd floor,

SOUTH Plot NO.21, 211,, Pusa Road Karol Bagh, New Delhi

INDIAN Bank  pip code: 110005, Phone No: 011-42331664 45128661,
Email: ro1008@sib.co.in

[See rule 8 (1))

POSSESSION NOTICE
(For immovable property)
Whereas, the undersigned being the authorisad officer of The South Indian Bank Lid
under the Securitisation and Reconstrection of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12)
read with rule 3 of the Security Interest (Enforcement) Rutes, 2002 issuad demand nolice
dated 04-01-2023 ws, 13(2] of the Act calling upon the borrowers [1] Mis Sriyansh
Knitters (Rep. by its pariners) 380, Indusirial Area A, Ludhiana, Punjab - 141003 [2]
Dinesh Jain (Partner - M's Snyansh Knitters | 1335, B-13, Sukhram Magar, Clock Tower,
Central Post Office, Ludhiana - 141008 [3] Rakesh Jain (Partner - M's Sriyansh Knitters )
1335, B-13, Sukhram Magar, Clock Tower, Central Post Office, Ludhiana - 141003 [4]
Samridhi Jain (Partner - Mis Sriyansh Knitters 11335, B-13, Sukhram Magar, Clock
Tower, Cantral Post Offica, Ludiiana - 141008 [3] Rita Jain {Partner - Mfs Sriyansh
Knittars | 1333, B-13, Sukhram Nagar, Clock Tower, Central Post Office, Ludhiana -
141008 [6] Manish Jain (Pariner - M's Syansh Knitters ) 1335, B-13, Sukhram Nagar,
Clock Tower, Central Post Office, Ludhiana - 141008 to repay the amount mentioned in
the notice being Rs. 25,46,36,630.55 (Rupees Twenty Five Crores Forty Six Lacs Thirly
Six Thousand  Six Hundred Thirly and Fifty Five Paisa Only) as on 03-01-2023 with
further interest, penal interest and costs within &0 days from the dale of raceipt of the said
nofice wilth regard to the facilities extended in the Account - Mi's Sriyansh Knitters with
Branch: Ludhiana.

The borrower having failed to rapay the amount, notice is heraby givan to the borrower
and the public in genaeral that the undersigned has taken SymbolicPhysical possassion
of the property described harein balow in exarcise of powars confarmad on him under
Section 13 (4) of the said Act read with rule 8 of the said rule on this the 01th day of June.
2023

The barrower in partcular and the public in general is hareby cautionad nol 1o deal with
the property and any dealings with the proparty will be subject 1o the charge of The South
Indian Bank Ltd. for an amount of Rs 26,10, 70,837 22/- (Twenty Six Crore Ten Lakhs
Seventy Thousand and Nine Hundred Thirty Seven and Paisa Twenly Two Only) as on
31-05-2023 i the Account - Mis Sriyansh Knitters with Branch: Ludhiana along with
furtherinterest, penal nterest and costs therson.

The atiention of Borrowers are invited to the provisions of Seclion 13(8) of the Saraesi
&ctin respect of the ime avaiiable io redeem the secured assets

ltem No. | Description of immaovable Properties

1. Al that part and parcal of Plols bearing No.s 57 and 58 together admeasuring
1000 5q, yards (500 Sg. vards + 500 Sq. yards) along and all other
consiructions, improvements, easementary rights existing and appurtenant
thereon sduated in Khata No 3333 Kahsra No. 11/724-26-120021-22010-11-
12-19-20-21-22-10-2314-5-6-15 as entered in Jamabandi for the years
2006-2007 af Village Malakpur, Hadhast No. 147, Ludhiana Tehsil & District,
owned by Rakesh Jain and Dinesh Jain morefully described in Sale Dead
nos. 24272011 dated 23-05-2011 and Sale Deed nos, 242872011 dated 23-
(5-2011 bath of Sub Registrar Office — Ludhiana

bounded together an Norh: Other's Property, South: Other's Properly, East
Oiher’s Praperty, West: Road

2 All that part and parce of land admeasuring 2278.73 5q. Yards along with all
other constructions, improvements, easemantary rights ewisting and
appurtenant theraon in Khasra Mo, 1106, 15,25,1200,11,12, 19, 20, 21, 22,
117116, Khata No. 395/433, 396/434 as per Jamabandi for the years 2014-15
situatad at Village Birmi_locality Known as Backsida Mata Saraswati Institute
of Mursing Education, Humbran Road, Tehsil Mullanpur Dakha, Ludhiana
Digtrict and owned by Samridhi Jain morafully describad in Sale Dead no
2018191104128 dated 18-07-2018 of Joint Sub Registrar, Mullanpur Dakha
and boundged on North; Neighbour, South: Open Plot

East; Road, West, Opan Plat

Date: 01-06-2023
Place: Ludhiana

Authorised Officer
The Sauth Indian Bank Lid

S NEROLAC

KANSAI NEROLAC PAINTS LIMITED

Registered Office: Merolac House, Ganpatrao Kadam Marg,
Lower Paral, Mumbai — 400 013, Maharashtra
Corporate Office : 28th Floor, A-wing, Marathon Futurex,

M. M. Joshi Marg, Lower Parel, Mumbai — 400 013, Maharashtra
Tel.; +91-2240602500 / 40602501, Website: www.nerolac.com
Investor Relations E-mail ID: investor@nerolac.com
CIN: L24202MH1920PLC000825
NOTICE
NOTICE is haraby given that the 103rd Annual General Meeting ("AGM™)
of the Company will be held on Monday, 26th June, 2023 at 11 a.m. (IST)
through Video Conferencing (*WC") or Other Audio Visual Means

["OAVMT), totransact the business as set out in the Notice of the AGK.

In compliance with the Circular No. 1002022 dated 28th December,
2022 read with Circular Nos. 14/2020 dated Bth April, 2020, 1772020
dated 13th April, 2020, 20/2020 dated 5th May, 2020, 02/2021 dated
13th January, 2021, 2172027 dated 14th December, 2021 and all other
relevant Circulars ("MCA Circulars™) izssued by the Ministry of Corporate
Affairs ("MCA’} and Circular No. SEBIFHO/CFD/PoD-2/P/CIR/2023/4
dated 5th January, 2023 issued by the Securities and Exchange Board
of India and relavant provisions of the Companies Act, 2013 [(*the Act™)
and Securities and Exchange Board of India (Listing Obligations and
Disclosure Reguirements) Regulations, 2015 ("SEBI Listing
Regulationzs”), the AGM will be held without the physical presence of
Shareholders ata common venua.

The Annual Report for the Financial Year 2022-23 (“Annual Report”)
along with the Notice of the AGM has been sent on 3rd June, 2023, by
e-mail to all the Shareholders whose e-mail IDs are registered with
the Company/Depository Participant{s), in accordance with the
relevant Circulars. The Annual Repor including the Motice of the AGM
(given on Page nos. 128 to 139 of the Annual Report) is available on the
website of the Company at www.nerolac.com. The same is also available
on the websitea of the Sl.ﬂch Exchanges i.e. E|-5E Limited at

WA, ns.ﬂlndla com and on the website of National Securities Depository
Limitad ("NSDL") at www.evaling nsdl.com.

In comphance with Saction 108 of the Act read with Rule 20 of the
Companies (Management and Administration) Rutes, 2014 (as amended)
and Regulation 44 of the SEBI Listing Regulations and relevant MCA
circulars, the Company is pleased to provide the facility of e-voting to its
Shareholders, 1o anable them to cast thair volas on the rasolutions proposead
to be passed at the AGM by electranic maans, using remote e-voling system
[e-voling from a place other than venue of the AGM) as well as e-voting at
the AGM (collectively referred as "e-voting”). The Company has engaged
the services of NSOL, for providing the e-voting facility to the Shareholders.
The instructions for e-voling are providead in the Notice of the AGM.

Further, in accordance with Section 108 of the Act read with Rule 20 of the
Companies (Management and Administration) Rules, 2014
[as amended), the Company has fixed Monday, 19th June, 2023 as the
"cut-off date” to determine the eligibility to vote through e-voling. A person
whose name is recorded in the Register of Members or in the Register of
Bensaficial Owners maintained by the Depositories as on the cut-off date,
.2, Monday, 19th June, 2023, shall be entitted to awvail the facility of
e-voting. The voting right of the Shareholders shall be in proportion to their
shares in the paid-up Equity Share Capital of the Company as on the
cut-off date i.a. Monday, 19th June, 2023. The remote e-voling perod
begins on Thursday, 22nd June, 2023 at 9:00 a.m, and ends on Sunday,
25th June, 2023 at 5:00 p.m. and the remote e-voting module shall be
dizabled by NSDL for voting thereafier.

The procedure for e-voting at the AGM iz same as the procedure for
ramole a-voting. Only those Sharehalders, who will b presant at the AGM
through VC/OAWM facility and who would not have cast their vole by
remote e-voting pricr to the AGM and are otherwize not barred from doing
50, shall be eligible to vote through e-voling system at the AGM.
Shareholders who have voted through remote e-voting will be eligible to
attend the AGM and their presence shall be counted for the purpose of
quorum, howevar such Shareholders shall not be entitled to cast their vole
again at the AGM. Once the Shareholder has confirmed his‘her vole on a
resolution, then hefshe will not be allowed to modify it subsegquently.
Shareholders whose e-mail |IDs are already registered with the
Company/Depository Participant(s), may follow the instructions for
e-voling as provided in the MNotice of the AGM. Shareholders whose
e-mail IDs are not registered with the Company/Depository Participant(s),
shall follow the process as mentionad in the "instruciions for Members for
remote e-voling and joining General Meefing” in the Notice of the AGM, for
procuring User 1D and password and registration of e-mail |Ds for e-vaoting.
Any person holding shares in demat or physical form and non-individual
shareholder who acquires shares of the Company and becomes a
Member of the Company after sending of Notice of the AGM and whose
names appear in the Register of Members or Register of Beneficial
Dwners as on the cut-off date i.e. Monday, 19th June, 2023 shall view the
Motice of the AGM and Annual Report on the Company’s website or on the
websile of NSDL. Such persons may obtain the Login ID and Password by
following the process as mentioned in the “lnstructions for Members for
remote e-voding and joining General Meeling” in the Notice of the AGMN.
Shareholders are being provided with a facility o attend the AGM through
WVCIOAYM through the NSDL e-voting system. The instructions for attending
the AGM through WVCIOAVM are provided in the Motice of the AGM.

In case of any guaries with respact (o remaote a-voling or e-voling at the
AGM or attendance of AGM through VWCIOAVM, Shareholders may refer
the Frequently Asked Cluestions (FACQS) for Shareholders and e-voling
user manual for Shareholders available at the download section of
whnw. evoting. nsdl.com or call on; 022 — 4888 7000 and 022 — 2499 7000 or
send a request to Ms. Pallavi Mhatre, Senior Manager — NSDL at
evotingi@nsdl.co.in.

The Register of Members and Share Transfer books of the Company was
closed from Frday, 26th May, 2023 to Tuesday, 30th May, 2023 (both days
inclusive), for the purpose of AGM and dividend. The Board has
recommended a dividend of 270% (Rs. 2.70 per share) for the financial
year ended 315t March, 2023 as compared to the total dividend of 225%
(Rs. 2.25 per share) paid for the financial year ended 31si March, 2022,
subject to the approval of the Shareholders. The Dividend, if declared, will
be payable on or after Friday, 30th June, 2023, to thosa Shareholders
whose names are registered as such in the Register of Members of the
Company as on Thursday, 25th May, 2023 and to the baneficiary holders
as per the beneficiary list as on Thursday, 25th May, 2023 provided by the
depositories, subject to deducton of tax at source as and where applicable.
For any shares-related gueriesicorrespondence, the Shareholders
are requested to contact Registrar and Transfer Agent of the Company
viz. TSR Consultants Private Limited at the following address: C-101,
1zt Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai
— 400 083, Tel.. +91 810 811 8484, Fax No.: 022-66568494, e-mail:

csg-unit@teplindia.co.in.

For KANSAI NEROLAC PAINTS LIMITED
Sdi-

G. T. Govindarajan

Company Secretary

Place: Mumbai
Date : 3rd June, 2023

,., Chandigarh
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